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BILL NO ..OR.. . of2022

THE DELHI TEACHERS UNIVERSITY RIL1.-2022
A
Bill-2022

PRELIMINARY

An Act to establish and incorporate a teaching University at Delhi focused on

teacher education, that will promote professional preparation of pre-service and in-

service teachers, research in education and extension activities in the field of

school education, to achieve excellence in teacher education and other relevant

areas of education.

BE. it enacted by the Legislative Assembly of the National Capital Territory of Delhi

as

follows:

1. Short title, extent and commencement

—_—

M

b

N

. This Act may be called the Delhi Teachers University Act, 2022.

. It extends to the whole of the National Capital Territory of Delhi.

This Act shall come into force on such date as the State Government may, by
notification, appoint and different dates may be appointed for different provisions
of this Act.

. Definitions
In this Act, unless the context otherwise requires,

. “Government” means the Lieutenant Governor of National Capital Territory of
Delhi appointed by the President of India under Article 239 and Designated as
such under Article 239 AA of the Constitution of India:

“‘Academic Council” means the Academic Council of the University: .

“‘Academic Staff’ means such categories of staff are as desigriated to be the
academic staff of the University;

“Board of Management” means the Board of Management of the University:
“Campus” means the unit established or constituted by the University for making
arrangements for instruction of research, or both:

“Court” means Court of the University;

“Chancellor", "Vice-Chancellor” and "Pro Vice-Chancellor" mean, respectively,
the Chancellor, the Vice-Chancellor and the Pro Vice-Chancellor of the
University; ;,/'/ oo :
"Delhi" means the National Capital Territory of Delhi; f ] )




9. "Division" means a division within a School of Studies of the University:

10. "Employee" means any person appointed by the University:

11. "Finance Committee" means the Finance Committee of the University;

12."Planning Board” means the academic planning board of the University;

13."Registrar” means the Registrar of the University;

14."School" means School of Studies of the University;

15. “Statutes”, "Ordinances" and "Regulations”, mean respectively, the Statutes,
Ordinances and Regulations of the University for the time being in force;

16. "University" means the Delhi Teachers University as incorparated under this Act;
and

17."University teachers” means Professors, Associate Professors, Assistant
Professors and such other persons as may be appointed for imparting
instruction or conducting ‘research in the Univelrsity, or in any college or
institution maintained by the University and are designated as teachers by the

Statutes.
THE UNIVERSITY
3. Establishment and incorporation of the University

1. With effect from such date as the Government may, by notification in the Official
Gazette, appoint, there shall be established a University by the name of "Delhi
Teachers University", comprising the Chancellor, the Vice-Chance[lér, the first
members of the Court, the Board of Management, the Academic Council and
Finance Committee of the University and all such persons as may hereafter be
appointed to such office or as members so long as they continue to hold such

office or membership;

2. The University shall be a body corporate with the name aforesaid having
perpetual succession and a common seal with power, subject to the provisions
of this Act, to acquire, hold and dispose of property and to contract, and may by

the said name sue or be sued:

3. The University shall be engaged in teaching and research in emerging areas of

\% teacher education with focus on promoting multidisciplinary teaching and
\ research to achieve excellence in teacher education, school education, and

connected fields.




4. Vision and Mission of the University

1

3.

A}

The University is envisioned to evolve as a centre for excellence in teacher
preparation at both pre-service and in-service stages across the schoél levels,
and in the areas of education studies, leadership and policy. It will work towards
bridging the gap between practice, research and policy in teacher preparation
while constantly engaging with the dynamic concept and realities of quality in

education in the city of Delhi.

The University will consider its mission to address the issues of quality and
equity in teacher and school education in the NCT of Delhi, and prepare
professional teachers and educators that are motivated, sensitive,
knowledgeable and skilled for working towards the goals of quality and equity in
teacher and school education, and other relevant areas. The University will
consider its mission to address the issues of quality and equity in teacher
education in the NCT of Delhi, and prepare professional teachers and educators
that are motivated, sensitive, knowledgeable and skilled for working towards the
goals of quality and equity in teacher and school education. It will focus on

integration of the professional teacher education and liberal education.

Objectives of the University

The Objectives of the University will be to:

. Provide quality initial teacher preparation (pre-service) programmes across

different school stages in Delhi;

Provide ongoing need based in-service programmes for practicing teachers of

Delhi;

Enhance the individual and institutional capacities in the education system in

Delhi by preparing change leaders for various levels:




[o}]

Conduct fundamental and applied research focusing on learning, curriculum,

pedagogy, school leadership, education policy and planning for Delhi;

Resource development in the areas of curriculum and pedagogy to meet the

requirements of public school system in the city;

Institute a culture of dialogue on education in Delhi by hosting sustained forums

that bring together different constituents of education:

Establish national and international collaboration networks for exchange of ideas

and practices;

. Function as an interface between schools, teachers and higher education.

. Powers and duties of the University

The University shall have the following powers, namely:

- to provide for instruction in such branches of learning as the University may,

from time to time, determine and to make provisions for research and for the
advancement and dissemination of knowledge and skills;

to grant, subject to such conditions as the University may determine, diplomas
and certificates to, and confer degrees and other academic distinctions on the
basis of examinations, evaluation or any other method of testing, on persons;

to confer honorary degrees or other distinctions;

to organize and to undertake extension services:

to create with the prior approval of the Government and institute professarships,
associate professorships, assistant professorships and other teaching and
academic positions required by the University and to appoint persons to, such
and other academic and research positions:

to recognize persons as professors, associate professors or assistant
professors and others as teachers of the University;

to provide for the terms and conditions of service of teachers and other
members of the academic or administrative staff appointed by the University;

to appoint persons working in any other university or organization as teachers of
the University for a specified period:

to create Administrative, Ministerial and other posts in the University with the

prior approval of the Government and to make appointments thereto;




10.

i
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13.

14.

15.

16.

17,

18.

19.

20.

21.

22.

23.

24.

25.

26.

<«

to co-operate or collaborate or associate with any other University, authority or
institution of higher learning in such manner and for such purpose as the
University may determine;

to enable the co-operation, collaboration or association of persons working in
any other institution, with persons working in the University, for imparting
instruction or supervising research, or both:

to build up a body of academia to perform academic functions, and to pay them
remuneration in the manner prescribed:;

to establish, maintain colleges, campuses and such other centers of education,
research, training and extension as deemed appropriate by the University;

to set up central facilities like computer centre, instrumentation centre, central
workshop, central library, auditorium, etc.;

to set up curriculum development cells for different subjects;

to make provision for research and advisory services and, for that purpose, to
enter into such arrangements with other institutions or bodies as the University
may deem necessary;

to determine standards for admission to the University which may include
examination, evaluation or any other method of selection;

to institute and award fellowships, scholarships, studentships, medals and
prizes;

to prescribe, demand and receive payment of fees and other charges;

to supervise the residence of the students of the University and to make
arrangements for promoting their health and general welfare;

to make such special arrangements in respect of women students as the
University may consider desirable;

to define the code of conduct of the students of the University;

to define the work, service conditions, and code of conduct of the employees of
the University;

to develop and implement service rules for the employees;

to make arrangements for promoting the health and general. welfare of the
employees of the University;

to receive benefactions, donations and gifts from persons and to name after

them such chairs, institutions, buildings and the like as the University me;,y'/

S




27.

29.

29,

30.

31.

32.

a3.

determine, whose gift or donation to the University is worth such amount as the
University may decide;

to create a corpus fund for the University and transfer, in full or part, donations
received from alumni, industries and other national and international
foundations, organizations as may be approved by the Board of Management
of the University and to decide the modalities for the utilization of such a corpus
fund;

to acquire, hold, manage and dispose of any property, movable or immovable,
including trust and endowment properties for the purposes of the University
except for the land acquired or building constructed with the assistance of the
Government, in which case prior approval of the Government shall be required;
to borrow, with the approval of the Government, on security of the property of
the University, moneys for the purposes of the University;

to assess the needs in terms of subjects, fields of specialization, levels of
education and training of technical manpower, both on short and long term
basis, and to initiate necessary programmes to meet these needs; -

to initiate measures to enlist the cooperation of the expert agencies to provide
complementary facilities;

to prescribe a code of ethics, code of conduct and disciplinary rules for its
employees and Code of Discipline for the students; and

to do all such other acts and things as may be necessary or incidental to the
exercise of all or any of the powers of the University or necessary for or

conducive to the attainment of all or any of the objects of the University.

7. The University open to all irrespective of sex, creed, class, caste, place of

1:

W

A\

birth, religion or opinion

The University shall be open to persons of all genders and race, creed, caste or
class, and it shall not be lawful for the University to, adopt or impose on any
persons any test whatscever of religious belief or profession or political opinion
in order to entitle them to be appointed as a teacher of the University or to hold

any other office therein or to be admitted as a student of the University, or to

graduate, thereat, or to enjoy or exercise any privilege thereof. /— H\“\
) \




- Nothing in this section shall be deemed to prevent the University from making

any special provision for the appointment or admission of women or of person
belonging to the weaker sections of the society, and in particular, of persons

belonging to the Scheduled Castes and the Scheduled Tribes.

Eighty five percent of the total seats shall be allocated for Delhi Students and
the remaining fifteen percent seats for the outside Delhi students or such other

allocation as the Government may by notification in the official Gazette. direct;

OFFICERS OF THE UNIVERSITY

8. Visitar of the University

Vi

2.

The President of the Republic of India shall be the Visitor of the University.
Any dispute arising between the University and any other University established
by law in Delhi, may be referred to the Visitor whose decision shall be final and

binding on the parties.

9. Chancellor of the University

2 3

The Lieutenant Governor of the National Capital Territory of Delhi shall be the
Chancellor of the University.

The Chancellor shall, if present, preside over the convocation of the University
for conferring degrees.

The Chancellor shall have the right to cause an inspection, to be made by such
person or persons as he may direct, of the University, a college maintained by
the University, its buildings, laboratories and equipment, and also of the
examination, teaching and other work conducted or done by the University, and
to cause an inquiry to be made in the like manner in respect of any matter
connected with the administration or finances of the University.

The Chancellor shall, in every case, give notice to the University of his intention
to cause an inspection or inquiry to be made and the University shall, on receipt
of such notice, have the right to make such representation to the Chancellor, as

it may consider necessary, within such period as specified in the notice.




©. After considering the representation, if any, made by the University, the
Chancellor may cause to be made such inspection or inquiry as is referred to in
sub-section (3).

6. In case, an inspection or inquiry has been caused to be made, by the
Chancellor, the University shall be entitled to appoint a representative who shall
have the right to be present and be heard at such inspection or inquiry.

7. The Chancellor may address the Vice-Chancellor with reference to the result of
such inspection or inquiry as is referred to in sub-section (3) and the Vice-
Chancellor shall communicate to the Board of Management the views of the
Chancellor with such advice as the Chancellor may be pleased to offer upon the
action to be taken thereon.

8. The Board of Management shall communicate through the Vice-Chancellor to
the Chancellor such action, if any, as it proposes to take or has been taken by it
upon the result of such inspection or inquiry.

9. In case, the Board of Management does not, within a reasonable time: take
action to the satisfaction of the Chancellor, the Chancellor may issue such
directions as he may think fit and the Board of Management shall comply with
such directions.

10. Without prejudice to the foregoing provisions of this section, the Chancellor may,
by order in writing, annul any proceeding of the University which is not in
conformity with this Act, the Statutes or the Ordinances. Provided that before
making any such order, the Chancellor shall call upon the University to show
cause why such an order should not be made and .shall consider the cause
shown, if any, within the time-limit specified by him.

11.The Chancellor shall have such other powers as may be prescribed.

10. Other Officers of the University

The following shall be the officers of the University:

1. the Vice-Chancellor;
2. the Pro-Vice-Chancellor;

3. the Deans;

4. the Registrars;

5. the Controller of Finance: and \ s
\
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6. such other Officers as may be declared Officer of the University by the Statutes

to be the Officers of the University

11. Vice-Chancellor of the University

1. The Vice-Chancellor shall be a scholar of eminence in teacher education,

having teaching, research and administrative experience in a Post Graduate

Degree level institution of higher learning.

2. The Vice-Chancellor shall be appointed by the Chancellor, in such manner, for
such terms and on such emoluments and other conditions of service as may be
prescribed.

3. The Vice-Chancellor shall be the principal academic and executive officer of the
University and shall exercise supervision and control over the affairs of the
University and give effect to the decisions of all authorities of the University.

4. The Vice-Chancellor may, if he/shefother is of the opinion that immediate action
Is necessary on any matter, exercise any 'power conferred on am;' authority of
the University by or under this Act and shall report to such authority the action
taken by her/him/other on such matter:

. Provided that if the authority concerned is of the opinion that such action
ought not to have been taken, it may refer the matter to the Chancellor
whose decision thereon shall be final:

ii. Provided further that any person in the service of the University who is
aggrieved by the action taken by the Vice-Chancellor under this sub-section
shall have the right to appeal against such action to the Board of
Management within ninety days from the date on which such action is
communicated to him and thereupon the Board of Management may confirm,
modify or reverse the action taken by the Vice-Chancellor.

5. The Vice-Chancellor shall exercise such other powers and perform such other

functions as may be prescribed by the Statutes and the Ordinances, and

Regulatory bodies. \

I"\
12, Pro-Vice-Chancellor of the Universitl‘\%{




Every Pro-Vice-Chancellor shall be appointed in such manner, on such

emoluments and other conditions of service, and shall exercise such powers

and perform such functions, as may be prescribed.

13. Deans of Schools

Every Dean shall be appointed in such manner and shall exercise such powers

and perform such duties as may be prescribed.
14. “Registrar” means the Registrar of the University

1. Every Registrar shall be appointed in such manner, on such emoluments and
other conditions of service, and shall exercise such powers and perform such
functions as may be prescribed.

2. A Registrar empowered by the Board of Management shall have the power to

enter into, and sign agreements and authenticate records on behalf of the

University.

15. Controller of Examinations

The Controller of Examination shall be appointed in such manner, on such
emoluments and other conditions of service and shall exercise such powers

and perform such duties as may be prescribed.

16. Controller of Finance

The Controller of Finance shall be appointed in such manner, on such
emoluments and other conditions of service and shall exercise such powers

and perform such duties as may be prescribed.
17. Appointment, powers and duties of the Officers of the University

The manner of appointment, emoluments, powers and duties of the other

officers of the University shall be such as may be prescribed by the Ordinances

and Statutes of the University.

AUTHORITIES - \> - ST

\
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18. Authorities of the University
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The following shall be the authorities of the University:

1. The Court:

2. The Board of Management;

3. The Academic Council;

4. The Planning Board;

5. The Finance Committee; and

8. Such other authorities as may be declared by the Statutes to be the authorities

of the University.

19. Court

1. The Court of the University shall consist of the following persons:-

Vi,

Vi,

vii.

Chancellor;

Vice-Chancellor;

Five eminent persons in teacher education and cognate areas, nominated by
the Government;

Principal Secretary or Secretary (Finance) to Government ex-officio:

Principal Secretary or Secretary (Higher Education) to Government ex-
officio;

Principal Secretary or Secretary (School Education) to Government ex-
officio;

A representative of the University. Grants Commission;

A representative of the National Council for Teacher Education or the
national regulatory body for teacher education as may be instituted by the
Central Govérnment;

A representative of the State Council of Educational Research and Training;
Two Deans of the Schools by seniority;

Registrar of the University.

The term of office of the nominated members of the Court, other than ex-

officio members, shall be three years.

11 e :




Where a person has become a member of the Court by reason of the office
or appointment he holds, his membership shall terminate when he ceases to
hold that office or appointment.

A member of the Court shall cease to be a member if she/he resigns or
becomes of unsound mind, or becomes insolvent or is convicted of a criminal
offence involving moral turpitude. A member, other than the Vice-Chancellor,
shall also cease to be a member if she/he accepts a full time appaeintment in
the University; or if she/he not being an ex-officio member fails to attend
three consecutive meetings of the Court without the leave of the Chancellor.
A member of the Court other than an ex-officio member may resign her/his
office by a letter addressed to the Chancellor and such resignation shall take
effect as soon as it has been accepted by him.

Any vacancy in the Court shall be filed by nomination by the respective
nominating authority and on expiry of the period of the vacancy; such

nomination shall cease to be effective.

20. Powers, functions and meeting of the Court

1. Subject to the provisions of this Act, the Court shall review, from time to time,

the broad policies and programmes of the University and suggest measures for

the improvement and development of the University, the Court shall also have

the following other powers and functions, namely:-

iil.

to consider and pass resolution on the annual report and the annual
accounts of the University and the report of its auditors on such accounts;

to advise the Chancellor in respect of any matter which may be referred to it

for advice;

to perform such other functions as may be prescribed.

The Court shall meet at least once in a year. An annual meeting of the Court
shall be held on the date to be fixed by the Board of Management, unless
some other date has been fixed by the Court in respect of any year and

meeting of the Court shall be presided over by the Chancellor when he is

present; \/f —
| . / .\\
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ii. ~ The Annual Report of the University during the previous year, together with
annual accounts, the balance sheet as audited, shall be presented by the

Vice-Chancellor to the Court at its annual meeting.

I.  Meeting of the Court shall be called by the Chancellor or by the Vice-
Chancellor either on his own or at the request of not less than half the
members of the Court;

ii.  For every meeting of the Court, normally fifteen days notice shall be given:

ii. ~ One-third of the members existing on the rolls of the Court shall form the
quorum;

iv.  Each member shall have one vote and if there be equality of vates on any
question to be determined by the Court, the person presiding over the
meeting shall, in addition, have a casting vote;

v. In case of difference of opinion among the members, the opinion of the
maijority shall prevail; and

vi.  If urgent action by the Court becomes necessary, the Vice-Chancellor may
permit the business to be transacted by circulation of papers to the members
of the Court. The action so proposed to be taken shall not be taken unless
agreed to by a majority of members of the Court. The action so taken shall
be forthwith intimated to all the members of the Court. In case the authority
concerned fails to take a decision the matter shall be referred to the

Chancellor, whose decision shall be final.

21. Powers, functions and meetings of the Board of Management

1. The Board of Management shall be the principal executive body of the
University and, as such, shall have all powers necessary to administer the

University subject to the provisions of this%;and the Statutes made there
)
\
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under, and may make ordinances and regulations for that purpose and a‘lso with
respect to matters provided hereunder.
2. The Board of Management shall consist of the following persons, namely:-
i.  The Vice-Chancellor of the University;
ii. Three eminent persons in education, teacher education and cognate
discipline, nominated by the Government:
ii. ~ Two Deans of the University nominated by the Vice-Chanc_eIlor on rotation
as per seniority;
iv.  One Professor, one Associate Professor and one Assistant Professor of the
University nominated by the Vice-Chancellor on rotation as per seniority;
V. A representative from a teacher education department of a university,
nominated by the Government;

vi.  Principal Secretary (Finance) to the Government or his nominee;

vii.  Principal Secretary or Secretary (Higher Education) to the Government ex-
officio;

viii.  Principal Secretary or Secretary (School Education) to the Government ex-
officio:

iX.  such other member or members as may be prescribed by the Statutes.

3. Where a person has become a member of the Board of Management by reason
of the office or appointment he holds, his membership shall terminate when he
ceases to hold that office or appointment.

4. The term of office of the nominated members of the Board of Management other
than ex-officio members shall be three years,

S. A member of the Board of Management shall cease to be a member, if she/he
resigns or becomes of unsound mind, or becomes insolvent or is convicted of a
criminal offence involving moral turpitude. A member, other than a Vice-
Chancellor, Professor or Dean, shall also cease to be a member i she/he
accepts a full time appointment in the University; or if she/he not being an ex-
officio member fails to attend three consecutive meetings of the Board of

Management without the leave of the Vice-Chancellor.

LS

6. A member of the Board of Management other than ex-ofﬁciq member may

resign her/his office by a letter addressed to the Vice- Chancellor and such

resignation shall take effect, as soon as it has been accepted by him. /_\ X
14 \ V «
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7. Any vacancy in the Board of Management shall be filled by nomination by the

22,

2

iii.

respective nominating authority and on expiry of the period of the vacancy; such

nomination shall cease ta be effective.

Powers, functions and meetings of the Board of Management

The Board of Management shall be the principal executive authority of the
University and, as such, shall have all powers necessary to administer the
University subject to the provisions of this Act and the Statutes made
thereunder; and may make ordinances and regulations for that purpose and also
with respect to matters provided hereunder.
The Board of Management shall have the following powers and functions,
namely:
to appoint the Registrar of the University on the recommendations of the
Selection Committee constituted for that purpose:
to present to the Court at its annual meeting:
a. annual report of the University: and
b. annual accounts;
to manage and regulate the finances, accounts, investments, properties,
business and all other administrative affairs of the University and for that
purpose, constitute committees and delegate the powers to such committees
or such officers of the University as it may deem fit: |
to invest any money belonging to the University, including any unapplied
income, in such stock, funds, shares or securities as it may, from time to
time, think fit, or in the purchase of immovable property in India, with the like
power of varying such investments from time to time except land acquired or
buildings constructed with the assistance of the Government, in which cases
the prior approval of the Government shall be required; l>/
to enter into, vary, carryout and cancel contracts on behalf %f trh‘e University

and for that purpose to appoint such officers as it may think fit;
/
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vi.

vii.

viii.

Xi.

Xii.

iii.

to provide the buildings, premises, furniture and apparatus and other means
needed for carrying on the work of the University; |

to entertain, adjudicate upon, and if it thinks fit, to redress any grievances of
the officers, the teachers, the students and the employees of the University;
to create institute and appoint persons to academic as well as other posts in
the institute and determine salary structure and terms and conditions of
different cadres of employees. Provided that the prior approval of
Government shall be taken to create posts, determine their salary structure
and terms and conditions of different cadres of employees;

to appoint persons in teaching, administrative and ministerial posts;

to appoint examiners and moderators, and if necessary to remove them and
to fix their fees, emoluments and travelling and other allowances, after
consulting the Academic Council;

to select a common seal for the University;

to exercise such other powers and to perform such other duties as may be

considered necessary or imposed on it by or under this Act.

The Board of Managemgnt shall meet at least once in three months and not
less than fifteen days' notice shall be given for such meetings.

The meetings of the Board of Management shall be called by the Registrar
under instructions of the Vice-Chancellor or at the request of not less than
five members of the Board of Management.

One-third of the members of the Board of Management shall form the
quorum at any meeting.

In case of difference of opinion among the members, the opinion of the
majority shall prevail.

Each member of the Board of Management shall have one vote and if there
be equality of votes on any question to be determined by the Board of
Management, the Chairman of the Board of Management or, as the case

may be, the member presiding over that meeting shall, in addition, have a

casting vote.
) T
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Vi.

vii,

23.

1;

3.

il

Vi,

Every meeting of the Board of Management shall be presided over by the
Vice-Chancellor and in his absence by a member chosen by the members
present.

If urgent action by the Board of Management becomes necessary, the Vice-
Chancellor may permit the business to be transacted by circulation of papers
to the members of the Board of Management. The action so proposed to be
taken shall not be taken unless agreed to by a majority of members of the
Board of Management. The action so taken shall be forthwith intimated to all
the members of the Board of Management. In case the authority concerned
fails to take a decision, the matter shall be referred to the Chancellor, whose

decision shall be final.

Academic Council

The Academic Council shall be the principal academic body of the University
and shall, subject to the provisions of this Act, the Statutes and the Ordinances,
have the control and regulation of, and be responsible for, the maintenance of
standards of instruction, education, research and examination within the
University and shall exercise such other powers and perform such other duties
as may be conferred or imposed upon it by the Statutes. |
The Academic Council shall have the right to advise the Board of Management
on all academic matters.
The Academic Council shall consist of the following persons, namely :-

the Vice-Chancellor who shall be the Chairperson;

three persons from amongst teacher educators or educationists of repute or

who are not in the service of the University, and nominated by the

Government;

a nominee of the University Grants Commission or its SUCCessor;

a nominee of the National Council for Teacher Education or the regulatory

body as may be instituted by the Central Government

all Heads of the Schools; _

Controller of examinations: \\§/ " i

\.
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vii.

viii.

4.

24,

1.

vi.

Vi,

three members of the teaching staff, one each respectively representing the
professor, asscciate and assistant professors nominated by the Vice-
Chancellor on rotation as per seniority;
such other members as may be prescribed by the Statutes.

The term of the members of the Academic Council, other than ex-officio

members, shall be three years.

Powers, functions and meetings of the Academic Council.

Subject to the provisions of this Act, Statutes, Ordinances and Regulations arjd
overall supervision of the Board of Management, the Academic Council shall
manage the Academic affairs and matters in the University and in particular
shall have the following powers and functions, namely;
to report on any matter referred or delegated to it by the Board of Management;
to make recommendations to the Board of Management with regard to the
creation, abolition or classification of teaching posts in the University and the
emoluments payable and the duties attached thereto:
to formulate and modify or revise schemes for the organization of the Division
and to assign to such Divisions their respective subjects and also to report to the
Board of Management as to the expediency of the abalition or sub-division of
any Division or the combination of one Division with another;
to recommend arrangements for the instruction and examination of persons
other than those enrolled in the University;
to promote research within the University and to require from time to time,
reports on such research;
to consider proposals submitted by the faculties: \§/

to lay down policies for admissions to the University;¥
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viil. to recognise diplomas and degrees of other Universities and Institutions and to
determine their equivalence in relation to the certificates, diplomas and degrees
of the Universities:

ix. to fix, subject to any conditions accepted by the Board, the time, mode and
conditions of the competition for Fellowships, Scholarships and other prizes and
to recommend for award of the same;

X. to make recommendations to the Board of Management with regard to the
appointment of examiners :émd, if necessary, their removal and fixation of their

fees, emoluments and travelling and other expenses;

xi. to recommend arrangements for the conduct of examinations and the dates for
helding them;

Xii. to declare or review the result of the various examinations or to appoint
committees or officers to do so, and to make recommendations regarding the
conferment or grant of degrees, honours, diplomas, licences., titles and marks of
honour;

xii. to recommend stipends, scholarships, medals and prizes and to make other
awards in accordance with the regulations and such other conditions as may be
attached to the awards, these recommendation may be implemented by the
University only with the prior approval of the Government if the expenditure in
this regard is to be met from Government Grant in Aid:

Xiv. to approve the syllabus for the prescribed courses of study and to approve or
revise lists of prescribed or recommended text books and to publish the same;

Xv. 1o approve such forms and registers as are, from time to time, required by the
ordinances and regulations:

xvi. to formulate, from time to time, the desired standards of education to be

adhered in drawing up the curriculum and s;(llabi for being taught in the

University; ' \
xvil. to perform, in relation to academic matters, all siich duties and to do all such
acts as may be necessary for the proper carrying out of the provisions of this Act

and the ordinances and regulations made there under. /
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1.

ii.

The Academic Council shall meet as often as may be necessary, but not less
than three times, during an academic year.

One-third of the existing members of the Academic Council shall form the
quorum for a meeting of the Academic Council.

In case of difference of opinion among the members, the opinion of the majority
shall prevail.

Each member of the Academic Council, including the Chairperson of the
Academic Council, shall have one vote and if there be an equality of votes on
any question to be determined by the Academic Council, the Chairperson of the
Academic Council, or, as the case may be, the member presiding over that
meeting, shall in addition, have a casting vote.

Every meeting of the Academic Council shall be presided over by the Vice-
Chancellor and in his absence by a member chosen in the meeting to preside on
the occasion.

If urgent action by the Academic Council becomes necessary, the Chairperson of
the Academic Council may permit the business to be transacted by circulation of
papers to the members of the Academic Council‘. The action proposed to be
taken shall not be taken unless agreed to, by a majority of the members of the
Academic Council. The action so taken shall forthwith be intimated to all the
members of the Academic Council. In case the authority concerned fails to take a

decision, the matter shall be referred to the Chancellor, whose decision shall be

final.

. The Finance Committee

There shall be a Finance Committee constituted by the Board of Management

consisting of the following:
The Vice-Chancellor-Chairman:
)
The Principal Secretary (Finance) to Gové{J ment or his nominee;

The Principal Secretary or Secretary (Technical Education) to Government

ex-officio; /"\-\
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Vii.

Two other members nominated by the Board of Management from amongst
its members, of whom at least one should not be an employee of the
University: |

The Registrar of the University:

Controller of Finance will be the member Secretary:

Such other members as may be prescribed by the Statutes.

2. The members of the Finance Committee other than the Vice-Chancellor, shall

hold office so long as they continue as members of the Board of Management.

3. The functions and duties of the Finance Committee shall be as follows :-

Vi.

to examine and scrutinize the annual budget of the University and to make
recommendations on financial matters to the Board of Management:

to consider proposals for new expenditure and to make recommendations to
the Board of Management;

all proposals relating to revision of grades, up gradation of the pay-scales
and those items which are not included in the budget, shall be examined by
the Finance Committee before they are considered by the Board of
Management:;

to consider the annual accounts and the financial estimates of the University,
prepared by the Controller of Finance and laid before the Finance Committee
for approval and thereafter submitted to the Board of Management;

the Finance Committee shall fix the limits for the total recurring and non-
recurring expenditure for the year, based on income and resources of the
University, and no expenditure shall be incurred by the University in excess
of the limits so fixed, without the approval of the Finance Committee:

to give its views and to make recommendations to the Board of Management
on any financial question affecting the University either on its own initiative or

on reference from the Board of Management or the Vice-Chancellor.

The Finance Committee shall meet, at least, four times in a year. Three

members of the Finance Committee shall form the quorum at any meeting. \

-

The Vice-Chancellor shall preside over the meetings of the Finance Committee,

and in his absence, a member elected at the meeting shall preside. In case of _

e

\‘\
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difference of opinion among the members, the opinion of the majerity of the

members present shall prevail.

26. Schools and Divisions

1. There shall be such a number of Schools of Studies.and research and Divisioﬁs
as the University may determine from time to time.

2. The constitution, powers and functions of a School and Divisions shall be such
as may be prescribed by the statutes.

3. Every School will consist of such Divisions as may be assigned to it by the
Ordinances;

4. Each School will have a Dean who will be the senior most faculty from the
constituent Divisions by rotation;

5. Each Division shall consist of the following members, namely:- (1) faculty
members of the Division; (II) persons conducting research in the Division; (lii)
Division Head; (iv) Honorary Professors, if any, attached to the Division: and (v)
such other persons as may be members of the Division in accordance with the

provisions of the Ordinances.

27. Planning Board

1. There shall be constituted a Planning Board of the University to be the principal
planning body of the University and shall also be responsible for monitoring the
development of the University.

2. The constitution of the Planning Board, the term of office of its members and its

powers and functions shall be such as may be prescribed.

28. Other authorities

The constitution, powers and functions of the other authorities which may be

declared by the Statutes to be the authorities of the University, shall be such as

may be prescribed.

29. Board of Studies \

1. Every School shall have a Board of Studies and the members of the first School

Board shall be nominated for a pericd of three years by the Academic Council./,’f"‘*«,\
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2. The conduct of the meetings of a Board of Studies and the guorum required for
such meetings shall be prescribed by the Ordinances
3. Subject to the overall supervision of the Academic Council, the Functions of a
Board of Studies shall be to approve subjects for various degrees and other
requirements of research degrees and to recommend to the concerned Boards
of Studies in the manner prescribed by the Ordinances-
. programmes and courses of studies and

ii. measures for the improvement of the standard of teaching and research

Provided that the above functions of a Board of Studies shall, during the period of
three years immediately after the commencement this Act be performed by the

School,

STATUTES, ORDINANCES, RULES AND REGULATIONS

30. Statutes

1. Subject to the provisions of this Act, the statutes may provide for all or any of
the following matters, namely:

2. the constitution, powers and functions of the authorities and other bodies of the
University, as may be found necessary to be constituted from time to time:

3. the selection and continuance in office of the members of the authorities and
bodies of the University, the filling up of vacancies of members and all other
matters relating thereto which the University may deem necessary or desirable
to provide;

4. the manner of appointment of the officers of the University, terms and
conditions of their service, their powers and duties and emoluments;

5. the manner of appointment of the teachers of the University, other academic

staff, the other employees and their emolument;x
\&/
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10.
12.

13.

14.

15.

16.

17T

18.

the manner of appointment of teachers and other academic staff working in any
other University for a specified period for undertaking a joint project, their terms
and conditions of service and emoluments;

the terms and conditions of service of the teachers and other members of the
academic staff appointed by the University:

the terms and conditions of other employees appeinted by the University:

the constitution of the pension or the provident fund and the establishment of
and insurance scheme for the benefit of the emplcyees of the University;

the principles governing the seniority of employees of the University;

the procedure for any appeal by an employee or a student of the University;
conferment of honorary degrees;

institution of fellowships, scholarships, studentships, medals, prizes and other
incentives;

maintenance of discipline among the employees of the University;
establishment of chairs, schools of studies and departments;

management, supervision and inspection of colleges and institutions
established and/or maintained by the University:

the delegation of powers vested in the authorities or the officers of the
University;

all other matters which, by or under this Act, are to be, or may be, provided for

by the statutes.

31. Statutes how made

. The first Statutes shall be those made by the Government with the prior
approval of the Chancellor within thirty days of the commencement of this Act.
The Board of Management may, from time to time, make new or additional
Statutes or may amend or repeal the statutes referred to in sub-section (1):
Provided that the Board of Management shall not make, amend or repeal any
Statutes affecting the status, powers or constitution of any authority of the
University until such authority has been given a reasonable opportunity of

expressing its opinion in writing on the proposed change and any opinion so

)
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expressed within the time specified by the Board of Management has been
considered by the Board of Management.

. Every new Statute or addition to the Statutes or any amendment or repeal
thereof shall require the approval of the Chancellor, who may assent thereto or
withhold his/her assent or remit it to the Board of Management for
reconsideration in the light of the observations, if any, made by him/her.

. A new Statute or a Statute amending or repealing an existing Statute shall not
be valid unless it has received the assent of the Chancellor, who will take into
consideration the views of the concerned department while deciding the matter:

. Provided that if the Chancellor does not convey his decision within ninety days
of the reference received by him/her, it shall be deemed that the Chancellor has
given his assent to the proposal.

. Notwithstanding anything contained in the foregoing subsections, the Chancellor
may make new or additional Statutes or amend or repeal the Statutes referred

to in sub-section (1), during the period of three years immediately after the

commencement of this Act.

32. Ordinances

Subject to the provisions of this Act and the Statutes. the Ordinances may
provide for all or any of the following matters, namely:-

i.  the admission of students, the courses of study and the fees therefor, the
qualifications pertaining to the award of degrees, diplomas, certificates and
other academic distinctions, the conditions for the grant of fellowships and
awards and the like;

ii.  the conduct of examinations, including the terms and conditions of office
and appointment of examiners:

iii.  the conditions of residence o'f students and their general discipline:

iv.  the management of colleges and institutions maintained by the University:

v.  the procedures for the settlement of disputes between the erpronees and
the University, or between the students and the University;

-t

vi. the procedures for the settlement of disputes between the ployees or

students: T
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Vii. - the procedure for any appeal by an aggrieved employee or a student:

viii.  maintenance of discipline among the students of the University;

2.

ix.  regulation of the conduct and duties of the employees of the University and
regulation of the conduct of the students of the University:
X.  the categories of misconduct for which action may be taken under this Act
or the Statutes or the Ordinances:
xi.  any other matter which, by or under this Act or the Statutes, is to be, or may
be, provided for by the Ordinances.
The first Ordinances shall be made by the Vice-Chancellor with the prior
approval of the Government and the Ordinances so made may be amended,
repealed or added to, at any time by the Board of Management in such manner

as may be prescribed,

33. Regulations

The authorities of the University may make regulations consistent with this Act,
the Statutes and the Ordinances, in the manner prescribed by the Statutes for
the conduct of their own business and that of the committees, if any, appointed

by them and not provided for by this Act, the Statutes or the Ordinances,

HONORARY DEGREES AND CONVOCATIONS

34. Honorary degree

1.

The Executive Council may, on the recommendation of the Academic Council
and by a resolution passed by a majority of not less than two-thirds of the
members present and voting. make proposals to the visitor for the conferment of
honorary degrees: Provided that in case of emergency, thg\Executive Council
may, on its own motion, make such proposals. &7/

The Executive Council may, by a resolution passed by a m\\'jajority of not less
than two-thirds of the members present and voting, withdraw, with the previous

sanction of the Visitor, any honorary degree conferred by the University

T
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35. Convocation

Convocations of the University for the conferring of degrees or for other

purposes shall be held in such manner as may be prescribed by the

Ordinances.

UNIVERSITY FUNDS, ACCOUNTS AND AUDIT

36. Annual Accounts and Audit

1. The annual accounts and the balance sheet of the University shall be prepared
under the direction of the Board of Management and shall, at least, once every
year at intervals of not more than fifteen months, be audited by the Comptroller
and Auditor General of India or such person or persons as he may authoriz(;, in
this behalf:

2. A copy of the annual accounts together with the audit report shall be submitted
to the Chancellor and the Court along with the observations, if any, of the Board
of Management:

3. Any observation made by the Court on the annual account shall be brought to
the notice of the Board of Management and the action taken on these
observations shall be brought to the notice of the Court and the Chancellor
within the time period specified by the Court;

4. A copy of the annual accounts together with the audit report as submitted to the
Chancellor, shall also be submitted to the Government, which shall, as soon as

may be, cause the same to be laid before the Legislative Assembly of Delhi.

37. Annual Report &/

1. The annual report of the University shall be prep&r&d under the directions of the
Board of Management which shall include, among other matters, the steps

taken by the University towards the fulfillment of its objects.
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2. The annual report so prepared shall be submitted to the Chancellor within six
months from the date of completion of the academic year.

3. A copy of the annual report, as prepared under sub-section (1), shall also be
submitted to the Government which shall, as soon as may be, cause the same

to be laid before the Legislative Assembly of Delhi.
TRANSITORY PROVISIONS

38. Transitory powers of the first Vice-Chancellor
Notwithstanding anything contained in this Act and the Statutes-

1. the first Vice-Chancellor, the first Registrars and the Controller of Finance shall
be appointed by the Chancellor and they shall be governed by the terms and
conditions of service specified by the Statutes:

2. the first Court and the first Board of Management shall be nominated by the

Chancellor and shall hold office for a term of three years.

Ve
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Statement of Objects and Reasons

The Delhi Teachers University - a public university dedicated to preparing excellent
quality teachers and educators for Delhi State. The university will evolve as a centre
for excellence in teacher preparation at both pre-service and in-service stages
across the school levels and in the areas of education studies, leadership and
policy. The Delhi Teachers University has been envisioned with the following
sharply defined goals in the field of education:

1. It will work towards bridging the gap between practice, research and policy
in teacher preparation while constantly engaging with the dynamic concept
and realities of quality in education in the city of Delhi.

2. The Delhi Teacher University will offer all levels of teacher preparation
programmes, ranging from initial teacher preparation to graduate and in-
service programmes for practicing teachers, department heads, vice-
principals and principals.

3. The University will consolidate the range of efforts while aiming at
provisioning excellent quality of public education for the people of the state.

4. It will operate as a multidisciplinary academic centre that brings together
varied stakeholders (practicing and aspiring teachers, teacher educators,
parents, administrators, policy planners and content developers) in a
dialogue through a range of programmes and activities.

9. At present, teacher preparation is in the centre of the education policy space
internationally. India’s National Education Policy (NEP) 2020 in a similar
context emphasises the need and agenda for teacher preparation in the
country. University will have clear focus on teacher preparation however in

keeping mandate of NEP-2020 the university will have a multidisciplinary
approach.

8. It will offer initial teacher preparation, programmes, stage specific graduate
programmes, doctoral and post doctoral programmes for research and
education and in-service professional development and capacity building
programmes and practicing teachers and schools leaders.

The proposed establishment of Delhi Teacher University as a State University shall
help in building a highly skilled and professional teachers and educators. It will
provide quality initial teacher preparation (pre-service) programmes across different
school stages in Delhi and will educate the individual and institutional capacities in
the education system in Delhi by preparing change leaders for various levels. To
this end, the University shall establish and maintain full-fledged schools as flexible

organising structures that will house the Divisions and Programmes. The Divisions

¥
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in the Schools will develop courses, teach and conduct research in different areas

relevant for teacher education.

The University will work in partnership with Delhi's Directorate of Education and
develop a strong network with the public schools of the state, to prepare teachers
who are thoroughly grounded in theory and have a contextualised understanding of
practice. It will leverage its networks and programmes on technological

infrastructure and media resources.

The Delhi Teacher University will fulfill the needs of the state by considering the
local context of Delhi and its diversities and by focusing on developing
specialisation in;

« English language education

» School subject areas of science, mathematics, social science, language

education
» Art education and physical education
« Education policy, planning and leadership

The establishment of the university can be seen through two phases. The first
phase could focus on establishing the University structures and one core flagship
programme along with initiating research and development work for the other

programmes. The second phase may comprise of expansion around the flagship
programme.

This Bill seeks to achieve the aforesaid objectives.

(Manis¥] Sisodia)
Deputy Chief Minister &
Minister of Higher Education
Delhi
Dated the 2022

AR ek ok ol sk o




MEMORANDUM REGARDING DELEGATED LEGISLATION

Clause 31 (1) will empower the first Statutes which shall be those made by
the Government with the prior approval of the Chancellor within thirty days of the
commencement of this Act.

Clause 31 (2) will empower the Board of Management to make new or
additional Statutes from time to time, or may amend or repeal the statutes
referred to in sub section (1).

Clause 32 of the Bill empowers the authorities of the University to make
Regulations for the conduct of their own business and that of the Committee, if

any, appointed by them and not provided for by the Bill, the Statues, or the
Ordinance.

The matters in réspect to which Statues, Ordinance and Regulations may be
made are matters of administrative detail and procedure and, as such, the
delegation of legislative power is of a normal character.




FINANCIAL MEMORANDUM

Clause 3 of the Bill contemplates the establishment of a Teaching University by
the name of Delhi Teachers University. Clause 6 of the Bill specifies the various
powers and duties of the University. Clause 9 specifies the role of the
Chancellor of the University. Clause 10 specifies the other authorities and
officers of the University. The University will be non-affiliating teaching and
Research University. The University  will provide quality initial teacher
preparation programmes across different school stages in Delhi and enhance
the individual and institutional capacities in the education system in Delhi by
preparing change leaders for various levels. It will conduct fundamental and
applied research focusing on learning, curriculum, pedagogy, school leadership,
education policy and planning for Delhi by establishing national and international
collaboration networks for exchange of ideas and practices between school,

teacher and higher education.

Initially University will function from the premises of SES, AUD Campus, Ali
Ganj, B.K. Dutt Colony, Lodhi Road., Delhi-110003. It can be renovated to run
the Academic Wing and Administrative Wing of the University. Since the
proposed Delhi Teachers University (DTU) is at conceptualization stage, an
initial financial provision of Rs. 5 Cr. has been made by the department in BE-
2021-22 for meeting the requirement of infrastructural and academic
arrangement.

Further, permanent campus of University will e constructed at gram sabha land
village Bakkerwala, Delhi-110041 admeasuring 11.83 acres (4787431 sq.mt.).
More land will be acquired from DDA / Gram Sabha land or from Land &
Building Department (land owning agencies). Estimated amount of Rs. 100 Cr.
Per annum is required for providing infrastructure facilities, appointment of

teachers and staff.

Appropriate funds required for this project will be provided in the budget of the

Department of Higher Education, GNCTD.
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